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 SHRI  VIDYA  :CHARAN  SHUKLA
 The  matters’  of  sttomentous.  importance  and
 matters  which  ave  of  extra-ordinary  signifi-
 cance  are.  brought  to  the  House.  If  the  hon.
 Members  wish  and-you  also  desire  that
 there  should  be  a.  briefing  of  this  House
 everyday  88  we  brief  the.  press,  that  is  a
 different,  question.  Ido  not  think  that  is
 the  intention.

 =  MR.  SPEAKER:  My  main  object  in
 saying  is.  that  on  matters  which  are  happe-
 ning,  the  House  should  be  kept  informed.
 It  is  not  essential  that  every  time  you  in-
 form  the  House.  But  the  House  must  be
 kept  informed  on  such  matters.

 SHRI  RAJ  BAHADUR  :  Mny  I  just  say
 that  a  statement  can  be  made  from  day  to
 day  as  you  hav:  a:ked  us  to  make  a  state-
 ment  from  day  to-day......

 MR.  SPEAKER:  Why  do  you  take
 it  like  that.  I  have  said  that  on  such
 matters,  the  House  should  be  kept  informed.
 We  will  have  to  evolve  a  procedure  during
 these  difficult  times.

 SHRI  RAJ  BAHADUR  :  |  would  make
 a  request  to  the  House  and  to  you  that
 whenever  any  such  statement  is  made,  if
 questions  are  not  asked,  then  it  will  be
 much  better.

 MR.  SPEAKER:  Don't  go  into  all
 that.

 SHRI  RAJ  BAHADUR  :  It  would  not
 be  possible  to  answer  all  the  questions.
 That  is  a  valid  point.

 MR.  SPEAKER  :  That  you  leave  it  to
 me,  (interruptions)
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 PAPERS  TO  BE  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  BENGAL  FINANCB
 (SALES  TAX)  ACT,  GOVERNMENT

 SAVINGS  BANK  ACT,  ETC

 THE  DEPUTY.  MINISTER  IN  THE
 MINISTRY  OF  FINANCE.  (SHRIMATI
 SUSHILA  ROHATGD  :On.  behalf  of  Shri
 K.  हे.  Gasiesh,  I  beg  ‘to  lay.  ‘on  the  Table—

 AGRAHAYANA:  7,°7893  (SAKA)  Papert  Laid  20.  ~

 qd)  A  copy  each  ofthe  following  .Noti-
 ficatians  (Hindi  and:  English  versions}  under
 sub-section  (4)  of  section  26  of  .the  Bengal
 Finance.  (Sales  Tax)  Act,  ‘1941,  as  in  force
 in  the  Union  Territory  of  Delhi

 (i)  The  Delhi  Sales.  Tax  (Fifth
 Amendment)  Rule:,  97l  Publi-
 shed  in  Notification  No.  F.'4
 (30)/68-Fin  (G)  in  Dethi  Gazette
 dated  the  ist  September,  97]
 together  with  corrigendum  there-.
 to  published  in  Notification
 No.  फ्  4  (30)/68-Fin  (G)  in
 Dethi  Gazette  dated  the  Ist  Sep-
 tember,  1971

 (ii)  The  Delhi  Sales  Tax  (fifth  Amen-
 dment)  Rules,  1971  published  in
 Notification  No.  4  .(25)/70-Fin.
 (G)  in  Dethi  Gazette  dated  the
 Ist  September,  1971.

 Notification  No.  F:-4(40)'7I-Fin.
 (Genl.)  published  in  Delhi  Gaz-
 ette  dated  the  Ist  September,
 97]  containing  corrigendum  to
 Notification  No.  क्,  4(4)/7-Fin.
 (Genl.)  dated  the  26th  July,  1971.
 {Placed  in  Library.  See.  No.  LT—
 4243/70J

 (iii)

 (2)  A  copy  of  the  Post  Office  Savings
 Bank  (Second  Amendment)  Rules,  1971
 (Hindi  and  English  versions)  published  in
 Notification  No.  G.S.R.  260  in  Gazette
 of  India  dated  the  4th  September,  1971,
 under  sub-section  (3)  of  Section  5  of  the
 Government  Savings  Bank  Act,  873.  (Placed
 in  Library.  See  No,  LT-—22/73].

 (3)  A  copy  each  of  the  following.  Noti-
 fications  (Hindi  and  English  ‘¥ersions)
 under  Section  59  of  the  Customs  Act,  962
 and  scction  38  of  the  Central  Excises  and
 Salt  Act,  944

 (i)  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Sixty-cighth  Amendment

 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  3376  in
 Gazette  of  India  dated.  the  {8th
 September,  97I

 (ii).  The  Customs  ‘and  Central  Excise

 Duties  Export  Drawback  (Gene-
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 “sal:  -Sixty-ninth  ©  Amendment
 Rules,  1971  ‘published  in  ‘Noti-

 ‘fication  No.  G.S.R.  4377  in
 Gazette  of  India  dated  the  8

 September,  97I.

 (ii),  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Seventieth  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  1410,  in
 Gazette  of  India  dated  the  25th
 Septe  mber,  1971,

 ‘(iv)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gen-
 eral)  Sevnty-first  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  वा!  in
 Gazette  of  India  dated  the  25th
 September,  1971.

 (v)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Seventy-second  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  1412,  in
 Gazette  of  india  dated  the  25th
 September,  1971.

 (vi).  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Seventy-third  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  1413  in
 Gazette  of  India  dated  the  25th
 September,  1971,

 .  vii)  The  Customs  and  Central  Excise
 .Duties  Export  Drawback  (Gene-

 e  pal)  Seventy-fourth  Amendment
 Rule,  /7l,  published  in  Noti-
 fication  No.  G.S.R.  1414  in
 Gazette  of  India  dated  the  25th

 cay  September.  1971.

 will)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-

 |  sal)  Seventy-fifth»  Amendment
 ‘Rules,  97i,  published  in  Noti-

 fication  No.  G.S.R.  4]5  in 5  Gaastte  of  India  dated  the  25th
 September,  £972
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 (ix)  “The  ‘Costonis  and  Centre)’  :Exise
 Duties  Export  ‘Drawhack  «Gent

 ral)  Seventy-sixth  ‘  Asmendment
 Rules,  1971  publishéd  in  Noti-.
 fication.  No.  G  S.'R.  °46.  in
 Gazette  of.  India  dated  the  25th
 September.  3973

 (x)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Seventy-eighth  Amendment
 ‘Rules,  97l,  published  in  Noti-
 fication  No.  G  $.  R.  445  in
 Gazette  of  India  dated  the  2nd
 October,  972

 (xi)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 tal)  Seventy-seventh  Amend-
 ment  Rules,  1971,  published  in
 Notification  No.  G.S.R.  446  in
 Gazette  of  India  dated  the  2nd
 October,  1971.

 (xii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Sevsnty-ninth  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.  R.  546  in
 Gazette  of  India  dated  the  9th
 October,  97

 (xiii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eightieth  Amendment  Rules,
 97l,  published  in  Notification
 No.  G.S  R.  1517  in  Gazette  of
 India  dated  the  9th  October,
 1971.

 (xiv)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eighty-first  Amendment
 Rules,  ‘1971,  published  in  Noti-
 fication  No.  G.  S.  R.°-f58  का
 Gazette  of  India  dated  the  9th
 October,  1971

 (xv)  The  Customs  and  Centrai  Excise
 Dnti¢s  Export  Drawback  (Gene
 ral)  Eighty-second.  Amendment
 Rules,  97i,  published  in  Noti-
 fication  No,  G:  S.'R.-45i9°in
 Gazette  of  India  dated  ‘the:  94
 October,  ron  an



 Duties  Export  Drawback  (Gene-
 3  kal).  ‘Righty-thied  .  Amendment

 5  Rules,  1974,  published  in  Noti-
 fication  >  No.  G,  Ss.  R  520  in
 Gazette  of  India  dated  the  9th

 ‘October,  97I.

 (xvii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eighty-fourth  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.  S.R.  1521  in
 Gazette  of  India  dated  the  9th
 October,  1971.

 (xvii)  The  Customs  and  Central  Excise
 Duties  Export  Drawback  (Gene-
 ral)  Eighty-fifth  Amendment
 Rules,  1971,  published  in  Noti-
 fication  No.  G.S.R.  522  in
 Gazette  of  India  dated  the  9th
 October,  1971.  [Placed  in  Library
 See  No.  LT-23/7)

 (4)  A  copy  each  of  the  following  Noti-
 fications  (Hindi  and  English  versions)  under
 sub-section  (2)  of  section  9  of  the  Mysore
 Stamp  Act,  1957  read  with  clause  (c)  (iv)
 of  the  Proclamation  dated  the  27th  March,
 97i,  issued  by  the  President  in  relation  to
 the  State  of  Mys re  :-—

 (i)  S.O.  578  published  in  Mysore
 Gazette  dated.  the  8th  April,
 1971,

 Gi)  $.0  656  published  in  Mysore
 Gazette  dated  the  22nd  April
 97l

 dii)  8.0.  295  published  in  Mysore
 Gazette  dated  the  22nd  July,
 4973

 8.0.  328  published  in.  Mysore
 Gazette  dated  the  29th  July,
 1971."  [Ptaced  in  Library.  See.
 No.  LT-24/72}

 (iv)

 REPORT  ON  THE  WORKING  OF  COMMI-
 SSIQN  OF  RAILWAY  -SAFETY  FOR

 1970-71.

 THE  MINISTER  OF  STATE  IN  THE

 ‘AMIATION  .  (DR,  SAROJINI.  MAHISHI)
 MINISTRY  OF  TOURISM..AND  CIVIL

 Papers:Laid  24

 I  beg  to  lay  on.  the  .Table.a:  capy.  ofthe
 Report  (Hindi  and  English  versions)  on  the  |
 working  .  of  .the  Commission.  of  Railway.
 Safety  for  the  year..970-74.  ‘[Placed  in
 Library.  See,  No.  LT-2i5/7l}  a

 NOTIFICATION  UNDER  CUSTOMS  ACT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INFORMATION  AND
 BROADCASTING  (SHRIMATI  NANDINI
 SATPATHY)  :  I  beg  to  lay  on  the  Table—

 (l)  A  copy  of  the  following  Notifications
 (Hindi  and  English  versions)  under  section
 59  of  the  Customs  Act,  962  :—

 (i)  G.S.R.  I72  published  in  Gazette
 of  India  dated  the  8th  August,.
 97i,  together  with  an  explana-
 tory  memorandum.

 (ii)  G.  S.  R.  383  published  in.
 Gazette  of  India  dated  the  9th
 September,  97i,  together  with
 an  explanatory  memorandum.

 G.  S.  R.  542A  published  in
 Gazette  of  India  dated  the  I5th
 October,  1971.

 (iii)

 (iv)  G.  $.  R.  4596  published  in
 Gazette  of  India  dated  the  2!st
 October,  1971,  together  with  an
 explanatory  memorandum.

 (v)  0.  $.  R.  649  ‘published  in
 Gazette  of  India  dated  the  30th
 October,  {97l,  together  with  an
 explanatory  memorandum.

 6.  S.  R.  674  published  in  -
 Gazette  of  India  dated  the  6th
 November,  97l,.  together  with
 an  explanatory  memorandum.

 (vi)

 (vii)  0.  S.  R.  726  -published  in
 Gazette of  India  dated  the  3th
 November,  97i,  to.gether  with
 an  explanatory  memorandum

 (viii)  G.  S,  a  729  published  in
 Gazette  of  India  dated  the.  2th

 November,  97i  together  with
 an  explanatory.  memorandum.
 .{Placed..in  -Library.  See.  No

 LTRZIGIIA  oo


